t}‘f’? IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

a .
0. A. No. 289 of 1993+

DATE OF DECisioN_L8+02-1993

K. Aobasali _ /
Applicant

Mr.M.R.Rajendraa Nair .
; Advocate for the Applicant ( ’

-Versus

The Sab Divisional Cfficer -
—(T) Alapuzha and others—espondent(s)

ire ; harar . :
Mr.Kodoth Sreedharan, ACGSC Advocate” for the Respondent (s)

CORAM :

The Hon'ble' Mr. &« VoHaridasen, Judicial Member

. and

Thé Hon'ble Mr. R» Rangarajan, Administrative Member

L

Whether Reporters of local papers may be allowed to see the Judgement %7
To be referred to the Reporter or not? WG

Whether their Lordships wish to see the f4ir’ copy of the Judgementm

To be circulated to all Benches of the Tribunal ?

JUDGEMENT
(Hon'ble Mr.A.V.Haridasan, Judicial Mgmber)

The applicant a casual labouf with temporary
status under the Telecom District Manager, Alappuzha
hag filed this application praying for a declaration
that he is entitled to be absorbed in a Group ‘ot
post in preference xxxx. -¢5. higjuniors in the Annexure-Il
list and for a d.}rqé{:ign to reqularise him accordingly.
Claiming the abovﬁzl‘tié applicant'had filed a repre-

sentation hefore the 2nd respondeft on 4.6. 92 at Annexure~1IV,

This representation has not yet been disposed Of.X¥X

‘I.2



iy P

2. When the application came up for admissiocn
today, the learned cainsel on either side submitted

that it will be {'p; <% if the respondentg are

directed to dispbsé of tﬁe répresenﬁation within

a reasonable time. In View of the above submissidn
of the learned counsel at the Bar, we admit this
épplication and dispose it of with a direction to

the 2nd respondent to consider the representation
submitted by'the applicant on 4,6,92 at Annexure-lV
and dispose it of in acw rdance with law, within

a period of two months framn the date of communication

of a copy of this order. There is no order as to

cost s, . ;
p—— (M)
( Re RANGARAJAN) . ' V.HARIDAS

ADMINISTRATIVE MEMBER _ _ JUDICIZAL MEMBER

18.02.93

ksl82.



